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PETITION RE INCENIiIVES AND
FACILITIES 10 SCIENTIFIC/
ELECTRONIC INS]1RUMENTS

EXPORTERS INAMBALA CANIT.

SHRI SURAJ BHAN (Ambala): 1
‘beg to present a petition signed by
Shri Anil Jain and others regarding
incentives and facilities to scientific;
electronic instruments exporters in
Ambala Cantt.

MR. DEPUTY-SPEAKER: The
House stands adjourned to meet at
14.05 hrs.

13.03 brs.

The Lok Sabha cdjourned for lunch
till five minutes past Fourteen of the
Clock.

The I ok Sabha re-asscmbled after
lunch at eleven minutes past fourteen
‘of the Clock. -

BUSINESS OF 1HE _HOUSE

1 HE MINIST1ER OF STATE IN
1HE MINISTIRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKA1 ASUBBAIAH) ;
With your permission, Sir, 1 ise to
I.innounu: that Government Busmess
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in this House during the week com-
mencing 21st December, 1981, will

consist of \—

l. Consideration of any item.of
Government Business carried
over from today’s Order Paper.

2. Consideration and passing of
the following Bills, as passed
by Rajya Sabha:

(a) The Plantation Labour
(Amendment) Bill, 1981.

(b) The Indian Iron and Steel
Company (Acquisition of
Shares) Amendment Bill,
1981.

(c) The .Pharmacy (Amend-
ment) Bill, 1981.

3. Consideration and passing of
the Aligarh Muslim University
(Third Amendment) Bill, 1980.

4. Discussion on the Sixth Five
Year Plan on a motion to be
moved by the Minister of Plan-
ning ;

5. Discussion on the Motion for
modification of Maruti Limi-
ted. (Acquisition and Transfer
of Undeitakings) Rules, 1981,
‘given notice of by Sarvashri N.
K. Shejwalker and Satish
Agarwal on Tuesday, the 22nd
December, 1981.

6. Discussion on the Motion for
annulment of All India Ser-
vices (Death-cv m-Retirement
Benefits) Amendment Rules,
1981, given notice of by Sarv-
shri N. K. Shejwalkar and
Phool Chand Verma on Wed-
nesday, the 23rd December,
1981.

SHRI BHEEKHABHAI (Bans-
wara): I suggest that the following
items may be included in the pextls
business Steps for a permanent
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[Shri Bheekhabhai]

- solution of acute and recurring famine '

in Rajasthan, specially in its Southern
parts covering Dungarpur, Banswara
and Udaipur districts.

Rajasthan is known the world over
for its “Thar desert” which covers most
of the State in the South as well as in
its West. In spite of our great achieve-
ment on the agricultural as well as
industrial fronts during the last three
decades and more, it is a matter of
great concern that practically nothing
has been done on a permanent basis
for the development of this area.
Many urgent measures like provision
of water, for drinking as well as
irrigation purposes, creation of means
of livelihood by encouraging cottage
industry type of works, etc., should
be immediately taken up by the
Central Government which would
not only provide a permanent solution
to various problems of the area but
would also create employment op-
portunities for lakhs of hunger-stric-
ken people of this area. Planning
Ministry should particularly devise
immediately certain Centrally spon-
sored schemes in this matter so that
later on the State Government could
provide feed back services.
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PROF. RUP CHAND PAL
(Hooghly): 1 would like that the
following be included in the next
week's business of the House.

1 he International Year of the dis-
abled is to end this month. The
Central Government has not an-
nounced any comprehensive plan
and policy for the disabled. The
Government was reported to have
promised to offer jobs to registered
blind unemployed persons but very
little progress has been made in this
regard. A Committee was formed
to make suitable laws in the interest
of the blind and other disabled per-
sons but it hias not come out with the
report. Very recently the Confer-
ence organised by the International
Federation of the Blind held on
11th and 12th December, 1981 de-
manded concrete aciion for the wel-
fare of the 9 million blind in our

country and millions of other disabled
persons.
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[Peof. Rup Chand 1'al]

There have been complaints of
Bross viglatign af 1,L.O,, eantgntiong
in our couniry. There are reports
of arbitrapy lerminalion of services
of emaloyees in publis ser¥iges sesret
orders (0 Railway Oflicers to victis
mige Unpign Workers in the name of
discipline.  non=implementation of
agreements in Public Secior Unders
tukings, poli¢e inteiféren®s  with
Trade Union Workers and cven
mupdgr o g few Ignders in gome
plases, The Trade Union rights of
ithe workers in our country arc being
geverely tramplad. | would like that
& dissusaiott Bg Reld in the Housg next
week on these two  very  serious
matlerc.

SHRIMATI PRAMILA DANDA-
VATE(Bombay-North-Central): Sir,
1 suggest that the following issues
be included in the list of business for
the week commencing the 21st
December, 1981.

Number 1.  Demand to institute
an impartial inquiry by the Central
Government to investigate into the

allegations made by the Chairman’

and other spokesmen of the National
Dairy Development Board. The fire
at the National Dairy Development
Board’s vegetable plant in Bhavnagar,
Saurashtra, on the 6th of December
had destroyed stocks worthmore than
a crore of rupees. Itisalleged by the
Chairman and the spokesmen of
N.D.D.B., that alarmed by the suc-
cess of the Cooperative venture to
protect groundnut cultivators and
consumers, the vested interests have
been trying to sabotage the scheme.
- The murderous attack on two top
officials of N.D.D.B. and ‘accidental’
death of two executives and a scienti-
fic assistant were the previous at-
temptsof sabotage whichwerebrought
to the notice of the State Government
which had remained unmoved.

In the interests of the cultivators
and the consumers, 1 request the
Central Government to assure the
House to institute an impartial in-
quiry into the allegations.

DECEMBER 18, 1081 b6

. Number 2, Muslim women's liberty
in dnngg_t Muglim Wwomen are pre-
Yonted h‘_mn sccing a film by a few
organisations which amounis to in-
fringcment on the democratic righi
of the Muslim women who have gqual
rights as any other <itizen, 1 would
request the Minister of Home A fiairs
to make a statgment in the Houss
stating what steps arc being taken by
the Government to stop the atiempis:
of cuch orggnisations whigh have
taken the law into their hands.

oif mawien fag @y (wiger) o
T OST, o oweer Tean
wqaigl W of aid afeafon @

ATgaT § !

2q &t fmer st awEt
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2 foad 20 &1 widt I &1 FE A
ITW qU FIA FT [IGT ICT A4
g @I & 98 TET ¥ AFC fgar
& wfean sqvas O faar s &
AEAWFAT & IAR  afeqds Har
afed o g famr frges @t
ifgdr 1 zaF wfafis far @ sw)
#1 & e gt IV i i
& Atafas fasig & #rw fag
CARKGE '

AT R ¥ wHrAfrs fagra #
&a ¥ 9 ¥ A A FAF
FIRT 7 faqdt 7 Naqr afy aAw §
3T A 1T ¥ FIY AT HIG!
swifga g1 w@r ¢ ot fag &g &
gwsr ArEifrs fasre @ar =ife
a1, IF Hmr aF g U Qo)
gafad AT AT F w7 ¥ uw &
A1z ST fawet SeqraT ¥ a9 S
qA IARA &z gAR AT 6T
Faa & wqfa #r egfaq sEEm
At =nfzg
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st wwen faw wgeT (Wfagrd) .
e A, FH AT & FAGEA F
g deqr 12 ¥ fawafafes dqew
O ® yaufa & w7 ¢

(1) fagrewte Iz adw & @)
arT faet & fasre od s &
feara faQst Afa &Y qog § w7
CC ARG IC IR E B iCTRE ST O
T 31 21 fagwaz, 1981 & &=
FC ZA |

Wy @ et waEg feafa a%
e qearg § fa=re gar anfgd

(2) fagrz ¥ aT-ywafsg F4-
qifEt 1 geard aTd WA F FTW
WIaEa® MG GATE &4 & A 99
@ § faax ofwgmeeass usg §
feafg famz ot 31 & F=2 I &
we At § f& ag g@wAme #
sy F3 AIC ug gfafesq s@ &
fad saw Iz14 fF agi wraeas g
garaA-% 3T § q¥Al G |

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHR1 P. VENKATASUBBAIAH):
Hon. Members have made certain
useful suggestions. And my Hon.
friend has anticipated the reply. Sir,
this would be brought to the notice

of the Business Advisory Committee.

MR.DEPU1 Y-SPEAKER: Notin

this Session.

SHRI P. VENKATASUBBAIAH:
Of course, when the Business Advi-
sory Committee meets.

There are other things which they
have mentioned., We have allotted
‘some time for discussion on the Sixth
Five Year Plan The items which

A
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the Hon. Members have mentioned
could be very well brought out du r-
ing that discussion.

About the Aligarh Muslim Uni-
versny, we have included it in the
items of business for the next week.
We are bringing forward an amcnd-
ment Bill.

About other matters, about famine
in Rajasthan and all that, during the
last session, there was a Calling
Attention notice also which was dis-
cussed. As I said earlier, this matter
could be discussed when the discus-
sion on the Sixth Plan 1s taken up in
the House. . e

A RN ¢

As regards the education system
and setting up of a steel plant im
Uttar Pradesh and all these matters,
I think, some of them could be dis-
cussed during the Plan discq's,sio.n.-.

About the alleged stoppage of sup«
ply of sugarcane to sugar mills in
Bihar and the strike by non-gazetted
employees in Bihar, thesc aie State-
matters. 1 do not think these mat-
ters strictly come under the -purview
of the Central Government. - «.

Whatever useful suggesnons have
been madeand rightly pointed out will
be placed before the Business Advi-
sory Committee at the appropriate
time. Caa

sk

14-32 hrs. R .
STATUTORY RESOLUTION RE
APPROVAL OF NO1IFICATION
DECLARING SERVICES UNDER

ASSAM ELECIRICITY BOARD
AS ESSENTIAL SERV ICES WITH
IN THE STATE OF ASSAM AND
SUPPLEMENI]IARY DEMANDS
FOR GRANTS (ASSAM), 1981-82:

MR. DEPUTY-SPEAKER: We
take up item Nos. 13 and 14 together.



